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. Dr. (Mra.) Jeevan Jha,
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SSaraswatl Bhawan, Connalght Place,

Naw Dalhi.

Z. Or. Bharat Singh,
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Shri Justice K. M. Agarwal,

Thia is an aﬁblicatimn for taking action under the
Contempt Iof Courts Act for disobedience of the ordar
passad by the Tribunal in 0.A. No. 25471994, decided on
ld"l.19§?. On a perusal of the ordsr pasa@d by the
Tribunal; we find that six months time was granted for

the purposs of carrving out the various directions made

Lhe

in the order and it was furthar directed that
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directions should ke complisd with on or before 11.8.199

and the matter was directed to be lizﬁed hafore tha court

“for-hzaring o 11.8.1997 for ascertaining the

It

implementation. ~ . . . .

Under the circumstances, we are of The view Lhat

the application for contempt is premature and accordingly
it is hersby rajscted.
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